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Demand to amend the Coastal Regulation Zone Notification, 1991 to
save demolition of houses of fishermen

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, on account of the Coastal Regulation Zone
Notification, 1991, about 8,000 houses on the sea coast of Goa are facing demolition. Sir, the Coastal
Regulation Zone Notification, 1991 came into force with effect from 19th February, 1991. The Panaji
Bench of Bombay High Court has given certain directions to the Revenue authorities for supervising
105 kms. of Goa coastline and has directed them to demolish constructions, built prior to 1991 and in
the post 1991 period, in violation of CRZ regulations and plans.

On 26th September, 2007, the Panaji Bench has issued directions to Panchayats and municipal
bodies in Goa to identify all such structures existing as on 1991 and take action against all other
structurers/extensions carried out without permission in accordance with the law.

There are about 4,553 structures which have come up post 1991 on Goa coast, within 200 to 500
mtrs., and 2,272 structures, within 100 mtrs.

Sir, most of these houses are occupied by fisher folk communities. Members of fisher folk
communities keep their fishing implements, motor and motor equipments, fishing implements, fishing
nets etc., in these houses.

Taking the circumstances into consideration, a way has to be found out to save these structures
which may be considered as violative of CRZ regulations.

The only remedy to do this is to carry a Goa specific amendment to the CRZ ll(i) to protect
constructions as existing up to 1.1.2007 within the ‘No Development Zone', i.e. from o to 200, and,
then, to permit the existing limit of constructions from two times the number to four times the number
of dwelling units under CRZ 11| (iii).

People of Goa are strongly agitated over the issue as the axe is likely to fall on about 8,000
houses on the coastal belt of Goa. Any law which does not recognize human sentiments is no law.
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